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आदेश / O R D E R 

 
PER MANU KUMAR GIRI (Judicial Member): 

The captioned appeal filed by the Revenue is directed against 

order of the Ld. Commissioner of Income Tax (Appeal)/NFAC, Delhi 

[‘CIT(A)’ in short] dated 06.08.2025 for Assessment Year 2020-21. 
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2. The brief facts of the case are that the Assessing Officer (A.O.) 

passed ex-order u/s. 147 r.w.s 144 of the Income-tax Act, 1961 

(hereinafter “the Act”) dated 07.02.2025 making addition of 

Rs.84,66,408/- on account of unexplained money u/s.69A of the Act. 

Aggrieved by the said order, the assessee preferred an appeal before 

the Ld. CIT(A) who partly allowed the appeal.  

3. Aggrieved, Revenue is in appeal before us. 

4. Before us, the Ld. Snr A.R for Revenue read out entire grounds 

which are in nature of arguments. The Ld. A.R relied upon the order of 

the ld.CIT(A) and pleaded for the dismissal of the appeal.  

 
5. We have heard the rival submissions and perused the record 

and find that the assessment order passed is ex-parte. We further find 

that in the appellate proceedings before the ld.CIT(A), the assessee 

was not able to file proper evidence to prove cultivation. However, the 

ld.CIT(A) has estimated the profit from selling pineapples at 8% of the 

gross turnover [8% of Rs.84,66,408/- =Rs.6,77,313/-].  We have 

deliberated our thought to the facts of the case and find that the view 
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taken by the ld.CIT(A) is reasonable and justified. We are fully agree 

with the findings of the ld.CIT(A) hence affirm the same.  

 
6.     In the result, appeal filed by the Revenue is dismissed. 

 
Order pronounced on 28th day of November, 2025 at Cochin. 
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